
     

 

      

      

       

           

        
     

         
    

    
 

 
     

 

      
      
       

    

  

           

     

    

   

  

        

             

            

              

          

             

         

        



KirloskarRoadRailer Limited (Transferor Company I) and pneumatic Holdings Limited

(Transferor company II), and Kirloskar Pneumatic company Limited (Transferee_ _---r_-.J

Company) and their respective Shareholders. In the said meeting the Scheme was

approved by requisite majority representing three fourth in value and majority in number

of the equity shareholders present at the meeting. The Chairman of the meeting has

submitted his report stating the outcome of the meeting alongwith Affidavit dated gth

March 2017 verifying the said Report.

4' The counsel for the Petitioner further submits that as directed by this Tribunal notices

have been served upon all the Regulatory Authorities namely, Regional Director,

Registrar of companies, BSE Limited and SEBI. Notices have also been servecl

upon all the Creditors of the petitioner Company.

5' At least l0 clear days before the date fixed for hearing, Petitioner Company to publish

the notice of hearing of the Petition in two newspapers, viz'lndian Express,in English

language and translation thereof in 'Loksatta' in Marathi language, both circulated in

Pune, Maharashtra.

a

Kumar, M6mberB.S.V. Prakash (Judicial)

V. Nallasenapathy, Member (Technical )
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